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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

9* 
Heard the learned counsel for the 

applicant and Shri U.3.Ivbhapatra, learned Sr. 

Standing Counsel appearing on behalf of the 

Respondents and perused the materials placed 

before us. 

Applicant, having worked as substitute 

in different spells in various post offices, has 

made out a case for his absorption/selection 

against any E.D. post lying vacant in any post 

off ice nearby his viii age, on the S treng th of 

his past experience. Shri ?bhapatr.a, in course 

of hearing submitted that on the direction of 

this Tribunal on an earlier occasion, the 

applicant had participated in a process of 

selection, but could not be Selected on the 

ground that he was not well up in the seet 

list to be treated as the most meritorious 

candidate. 

As the substitutes do not have 

Subsisting right to claim absorption against 
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any departmental and/or E .) • vacancy under 

preferential category, this Original Application 

in our considered vier, is devoid of merit 

and accordingly, the same Is dismissed. }bwever, 

the applicant may apply for selection against 

any post that may be adversied by the 

RespondentsDepartment through public notif ica-

tion and/or through Employment Exchange. 

No costs. 	 ('J 
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